259 Writien Answors

Contributory Provigent Pund to Shr
Kulkarni, on his resigning from the post of
Director Geneml, iy in accordance with
the Contributory Provident Fund Rules
afthe Indian Instityte of Foreign Trade.

(¢) and{f) Do notarise.

Export of Jute goods to USS.R.

6763. SHRI M. M. JOSEPH : will
he Minister of COMMERCE be pleased
ty State ;

(a) whether the export of jute goods to
U.8.5.R. from India has come to astand-

till;
guild;

(b) whether the fate of a bulk Russian
business in the last two months involving
about 40,000 tonnes of hessian bags and
gloth worth Rs. 18.6 crores has become
uncertain; and

(c) if so, the reasons threfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
to (c) As the contracts for export of jute
goods to USSR contained certain stipula-
tions which were not in line with exchange
Control Regulations, Contractsreceived by
the Export contracts Registration Com-
mittee upto 31-3-1g75 tothe tune of29,000
tonnes valued at Rs. 17.30 crores were
held up. Reserve Bank of India eventually
agreed, 45 a special case, to allow shipment
of jute goods against these contracts,

Amendment of Companies Aot

6764. SHRI M. KATHAMUTHU :
Will the Minister of FINANCE be pleased
to state:

(a) whether the Tamil Nadu State Gov-
ernment has requested for amendment of
the Companies Act to enable the workers
in the public sector undertakings to have a
share in the capital; and

(b) 1f so, the salient features threof and
Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIPRA-
NAB KUMAR MUKHERJEE) : (a) and
(b) The Government of Tamil Nadu
has submitted a_ proposal for issue of a
separate class of Shares called “Employees
Dividend Guaranteed Shares’’. The em-
ployees investing in such shares will get an
ussured return and the dividend ble
on such sharesis to be treated as an
admissible deduction for computing the

xable income of the companiesissuing
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such phares, The propossl will inwolve
not gnly the amendmentof the Campanics
m: also the Income Tax Act. The

W t has smot taken a
decision on the matter.

wateaite oo o geft gy frdl

6765. Wlo wWesiiwrowgw whig : WY
wrforen Weft ag oy WY guT WA fin

(%) weaR s Toamr fawt o figaely
T w8

(@) w¥ ¥ sdw foer o arfaw
JERA GAAT T §;

(w) =t 197172 ¥ ¥ w2 o AW
afr ad @ qro frrn-fren wote
AT AT W4T W

(v) wwwre gror fraffer wrar ar
vay aftm “wIee” s T A
fre WY v Parad g o dy Wy
faare g ?

wrforea savery & auast (st fevema
o fg): (%) & (1) arwrdr g
T @ Y AR AN T I @Y ST

() forr ot #Y Frgfara saer &1t
FOT G€QE 9% womT @w e
fgma &t sriry aarfy, fafee
w78 ¥ Trfqe ¥ wrd ww€ ¥ 5. 00
Fo THo Hlo #ro gt fadr fammy afear
¥ 7. 50 %o THo Mo Mo w7 ¥ Fratal
Famaeae 1 drex i vod aw
gzt ot &)

¢ fadw sarre St & ooy wiwrd
i ¥ faeg smdw

6766. st wawry Trw Wit ¢
ot g5 feg wdw:
ot $vae Wiay ¢
ot srrw faegrdr  wrerddt :
w7 wrforeg Wt g ey € g
w3 fin
(%) war geere wreaT 24 fEwE
1974 % “qewdly” & ey W™





